RAJASTIHAN HIGH COURT, JODHPUR

ORDER

No. CONF/HCJ/COMMITTEES/2017/10 _ Date : 22.11.2017

The existing Committees require rationalisation for expeditious disposal of
administrative work in the High Court. Further, some Committees have become
redundant. In supersession of all earlier orders issued in this regard, the revision of the

Commitices is made as follows :-

S, PURPOSE FOR WHICH CONSTITUTED ' CHAIRMAN & MEMBERS OF THE
No : ' REVISED COMMITTLEES
ADMINISTRATIVE COMMITTEE : Hon'ble the Chief Justice
[

"o a6t for the Court if its administrafive busines | Cof Hon'ble M. Justice K.8, Thaveri

+ Toact for the Court in its administrative business in respect o ! ) . - .

the matters enumerated in sub-rule (a) and {b) of Rule 17 of Honlble Mr. Jus{_tce Ajay Rastogi
the Rajasthan High Court Rules, 1952 and other matters to be | Hon'ble Mr. Jlmtfce G.K. Vyas )
decided by the Howble Chief Justice. Hon'ble Mr. Justice M.K. Malheshwari

o To consider the relevant Rules of the State Government and
other High Couns For recording remarks relating to “integrity :
doubtful™ or “integricy withheld” or any ofher remarks :
concerning the integrity of the Judicial Officer in his Annual
Confidential Reports which s an in-house procedure "and
make recommendations for such in-house procedure,

» To consider the matter of wansfers and postings of all Judicial

; Officers.
‘ I HIGHER JUICIARY COMMITTEL : Hon'ble Mr. Justice K.S. Jhaver:
lo consider the follow " fating (o District Courts and Hou'ble Mr. Justice Ajay Rastogi
tonsider the 1o O\Vlllg malters vela mng lo IS¢ ourts an 1 " L,
Disirict Judges and Additional District Judges:- ‘H01]lble M. JUSI%CC GK Vyas '
i Hon'ble Mr. Justice Vijay Kumar Vyas
(i) Making recommendation  for promotion  of Judiciali
Officers to Higher Grade scale by selection.
j i) promotion of Senior Civil Judges as ADI (FTY AD)
3 (i) Representations from Judicial Ofticers regarding service
prabiems.
' (iv)  Confirmation, declaration of completion of probation,

extension ol probation and recommendation for discharge
of ludicial Officers on probation.

v Questions reluting o seniority.

tviy Investiture ol powers.

| ivii) - General supervision and control.

| {vitl)  Camp sitings.

(ix}  Review of remarks, if any, made by Portiolio Judges ing
inspection Notes. i

(x} Establishiment of new Courts. i

txi}  To consider the cases of Judicial Officers in District Judge
cadre for compulsorily ratirement. |
(xii) To evclve appropriale metheds within the existing system toi
| fill up the vacancies for appeintments of District Judgas
| expeditiousty and o look inlo the matter and suggesl steps
including the centialised recruitment system,
ixiii) Such other malters as the Chief Justice may place before the
Commitiee.
ixiv) To adopt its own mechanism including constitution of the
sub-Committee. while considering the matlers entrusted-
to it
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LOWER JUDICIARY COMMITTEE :

e Senior Civil Judee. 1100bIE M Justice M.N. Bhandari
To consider the following matters relating 10 Sentor Civil Ju £ Hon' o R
: o Tudicd . ; Hon'ble Ms.Justice Sabina
and Chiel Judicial Magistrate/ Addl. Chief Judicial Magistrate and |

: 3 i ! 1 rga P p
Civil Jugge and Judicial Magistrate First (Ciass and their Courts ;- iHOH ble Mr. Justice Goverdhan Bdrdh.dr

{n Making recommendation for promotion ol ludicial
Officers (o Higher Grade scale by selection, |

Giy - Clemnerary promotion of Officer as Senior Civil Judges.

(i) Representations [rony Judicial Oflicers regarding service

' problems.
(v Conlirmation. declaraiion of completion of probation,
' extension of probation and recommendation for discharge

ol dudicial Officers on probation.

(v} Questions relating Lo seaiorily.

(vi)  Investinire of powers.

(vii)  General supervision and control,

{viii)  Cumnp sittings.

(x)  Appointment of Special Magistrales

(x) Review of remarks, if any, made by Portfolio Judges in
inspection Notes.

(x1)  Establishment of new Courts. ‘:

(xii}  To consider the cases of Judicial Officers in. Senior Civil ;
Judge cadre for compulsorily retirement. i

(xiit)  To consider suifability and to recommend the names of!
olficers for promotion 1o the cadre of Senior Civil Judge !
pursuani to Rule 29 of RIS Rules. 2010. ;

(vivy Sueh other matters as the Chief Justice may place before the
Committee. '

(xv) To adopt its own mechanism includiag constitution of the
Sub-Committee, while congidering the matters entrusted Lo
it. :

(@) BUILDING COMMITTELR FOR RAJASTHAN HIGH For Jodhpur :
COURT, JODHPUR

@'to consider the matters relating to constructions in general in
' | [+ + [# 1
the High Courl premises and maioienance of the residential Fom'ble Mr. Justice Arun Bhansali

bungalows of the Haon'ble Judges. Garden, beautiﬁcmion?;I“lon'b[e Mr. Justice Vinit Kumar Mathur

allotment of canteens, cycle stand, parking, photo-stat shops |
and all other connected and incidental matters, . :

@10 consider the maiter regarding construction of new High
Court Building at thalamand and lo oversee the expeditious
completion of new High Court building at Jhalamand, Jodhpur:
and the matter incidental thereto.

() BUILDING COMMITTEE FOR RAJASTHAN HIGH For Jaipur:
COURT, JAIPUR

“To consider the matters relating to canstructions in general in the Hon'ble Mr. Justice M.N. Bhandari
v NS o - . . <

Hligh Court premises and mantenance ol the residential bungalows

! =3 H (S ™ Ls & T [ -1
of the Honble Judges. oversee and Supervise functioning and 110D ble Mr. Justice Deepak Maheshwari

operalion of  Museum, Garden, beautification, allotment of . Hon'ble Mr! Justice Inderjeet Singh
canteens, evele stand, parking, photo-stat shops and all other
connected and incidental matters. '

o To look into all the aspeets relating to Court buildings and - Hon'ble Kumari Justice Nirmaljit Kaur
:Hon'ble Mr. Justice Vinit Kumar Mathur

residences of Judicial Officers in the subordinate courts,

o ) o . ._Hon'ble Mr. Justice M.K., Garg -
. to propose Rules for allotment of Government buildings |
in conirol of District Judges in the subordinate Courts for!
running canteens, and for commercial activities like xerox .
machine, ax/internel services, sale of law books, or other typcﬁ
ol works, and the conditions, on which such Government
buildings in control of District Judge, may be given on licence

o consider and oversce the extensive planning and
material changes required for  shifling and re-location of L
various Subordinate Courts of the (we Sessions Divisions 5
Headguartered at Jodhpur in the old building of High Court, on I
being vacated by the High Court,

"gﬁon_'ble Mr. Justice Sangeet Raj Lodha

[lon'ble Kumari Justice Nirmaljit Kaur



6 e Rules Commitiee under Section 123(3) of the Code of Civil: Hon’bie My, Justice M.N. Bhandari
Procedure, 1908, “ Hon'ble Mr, Justice Sandeep Melita
Hon'ole Mr. Justice Arun Bhansali
o To consider about the amendment in Scction 327(2) & (3) of Adj’?°"“*’ Ge'nerfil il of Ralastl
CrPC. for providing prowective umbrella o the sensitive ?““,rma"‘* Bar QOrLlnCI 0 Ca.]af'nfg' .
material of tap secrel nattre and o restrict publication of such | ’es'd_enF* Rajasthan High Court Advocales
material in the garb of court proceedings. Association, -TOdhp”r o
) President, Rajasthan High Court Bar
Association, Jaipur
- The Distriet & Sessions Judge, Metropolitan
: City, Jodhpur
iMr. I.P. Goyal, Senior Advocate, Jaipur
:Mr. Mahesh Bora, Senior Advocate, Jodhpur,

To consider the matter regarding recovery and fixation of rent | AT JODHPUR;
ol Advocate Chambers. ' Hon'ble Mr. Justice P.K. Lohra
_ ‘Hon'ble Dr. Justice P.S. Bhati
o To consider all the questions relating to allotment of Advocates President, Rajasthan High Court Advocates'
Chambers and to consider the representations relating to Association, Jodhpur
allotment  of space, chambers to the meémbers of Bar President, Rajasthan High Court Lawyers'
Association Association, Jodhpur -
Additional Chief Engineer, P,W.D.
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AT JAIPUR:

Hon'ble Mr. Justice K.S. Ahiuwalia
Hon'ble Mr. Justice §.P. Sharma
President, Rajasthan High Court Bar-
Association, Jaipur
- Additional Chief Engineer, P.W.D.

S STEERING COMMITTEE : Hon'ble Mr. Justice Mohammad Rafig-Chairman
As per the national Policy and Action plan for Implementation i Hon'ble Mr. Justice K.S. Ahfuwalia-Member
and Cormunication Technology in the Indian Judiciary prepared | Hon'ble Mr. Justice V.S. Siradhana- Member
by the E-Committee, Supreme Ceurt of India for implementation
of the aclion plan. 5

The Steering Commitlee would be associated i.e. Sub-Committee: 1. Registrar-cum-Central Project Co-ordinator,
pertaining to the Administrative-cum-Technical members to assist Rajasthan High Court, Bench, Jaipur
the Hon'ble Sicering Committee for deciding the configuration of 2, Secretary to Dol T&C, Government of
hardware - and - Hurther, 1o assist the  Purchase/Procurement Rajasthan or a person authorised by him.
committee for purchasing the hardware and LAN work ele. 3. Aceounts Officer, Rajasthan High Court,
4. Q.1.C.-NIC High Court Computer Cell,
Rajasthan High Court Bench, Jaipur

Y ARREARS COMMITTEE ;
To prepare an action pian to liquidate the backlog of arrears and ‘Hon'ble Mr. Justice K.S8. Jhaveri
more particularly cases which are pending for more than five gHon'ble Mr. Justice Mohammad Ralig
years and afso ; e
To consider and suggest making of scientific and rational analysis | Hon'ble Mr. Justice Banwari Lal Sharma
as regards accumulation of arrears and devise a road-map for |
High Court and jurisdictional subordinate courts to arrest arrears
ol cases taking into accounl average institution, pendency and
disposal of cases and (o ensure speedy trial within a reasonable
period ol tinme.

10 {A)Y Governing Council of the Judicial Academy. Hon'ble the Chief Justice, Patron-in-Chief
' Iton'ble Mr. Justice G.K. Vyas, Chairman
Hon'ble Mr. Justice Sangeel Raj Lodha-Member
Hon'ble Kumari Justice Nirmaljit Kaur-Member
Hon'ble Dr. Justice P.S. Bhati-Special Invitee
Director, Rajasthan State Judicial Academy.
Jodhpur '

(B) Workimg Commirtee for Judicial Academy -Hon'bie Mr. Justice G.K. Vyas, Chairman
;Hon'ble Mr. Justice Pratap Krishna Lohra.




e Tor suggesting amendments in the Rajasthan Judicial Service Hon' ble Mr. Justice K8, Jhaveri

Rules. 2014, Hon'ble Mr. Justice Sangeet Raj Lodha
o To suggest amendments o the Rules of High Court of Hon'ble Mr. Justice K.S. Ahluwalia
Judicature for Rajasthan., 1952, Hon'bie Mr. Justice Dinesh Mehta

fon'ble Mr. Justice Ashok Kumar Gaur
o Lo examine and consider the amendments in the Rajasthan
Hioh Court Stalf Service Rules, 2002, '

» To examine and suggest amendment in Rajasthan %ubondmate
Couris Ministerial l stublishment Rules, 1986.

o o revisit the Rajasthan Right to Information (High Court and |
Subordinate Courts) Rules, 2006 for considering ﬂmendmcms
therain.

Purchase Committee : . AT JODHPUR :-
A For purchases above Rs. 5,00, 000/- and upto Rs. 50,00,000/-.  Hon’ble Mr. Justice P.K. Lohra

Hon'ble Mr. Justice Vijay Bishnoi

AT JAIPUR :-
. Hon'’ble Mr. Justice V.S. Siradhana
Hon'ble Mr. Justice Banwari Lal Sharma

B._ior purchase of articles worth upto Rs.5,00,000/- (Rupees Five ‘—AT JODHPUR :-
Lacs). ‘ Registrar (Admn.)
) - i Registrar (Classification)
Dy. Registrar (Accounts)
Junior Accountant

| AT JAIPUR :-
“Registrar (Admn.)
Registrar (Vigilance)
‘Registrar (Classification)
“Accountant

o T consider promotion matters and such other matiers relating - The Registrar General
to Rajasthan High Couit Staff. The Registrar (Admn.), RHC, Jodhpur
The Registrar (Admn.), RHC Bench, Jaipur

o For recommendation fo the State Government for revision of
the Pay Scales in the High' Court and restructuring of the
Library Staff.

o lo consider the issues of general welfare,

o To consider the cases of Officers (excluding RHIS & RIS
Oflicers), members of the Ministerial Staff’ and Class TV -
emplovees of this Court for compulsory retirement under Rule 7
53(1) of the Rajasthan Civil Services (Pension) (Aandmcnt)
Rules. 1999

o For the administration and allotment of Rajasthan High Court At ,]odh pur : _
Guest House Jedhpuriaipur and Judges Bungalows. Hon'ble Mr. Justice Arun Bhansali

e lor protocol purposes. qulnm o retired Hon'ble Jud"ns At Jaipur :
providing vehicles o Tlon'ble Judges, Otficers, Officials of the Hon'ble Mr. Justice Prakabh (;uptd
Hligh Court Fstablishment for dlSLh:ll(’L of protocol duties,
mainenance ol High Court: Guest House, lodhpur/faipur,
medical facilities and reimbursement of claims of Hon'ble
Judges and other ancillary malters.

I'o hear amd decide the departnental appeals preferred by the: ,]urisdiction of Principal Seat :
staft of Rajasthan FHigh Court against the order of disciplinary 11an'ble Mr. Justice P.K. Lohra
autherity passed in departmental enguiries.

o [ar the disposal of appeals against the orders of dismissal, ;.]urisdiction of Bench at Jaipur:
removal, compulsory retivement and demotion of ministerial. [{on'ble Ms. Justice Sabina '
and Class 1V employees after following the procedure as laid
down in R.C.S, (CCA) Rules, 1938 and te hear and dispose of
the appeals, representations  filed by the members of
ministerial staft and Class 1V employees of the subordinate
courts against the orders of District Judge in the matter of
conditions ol service.
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To serutimze the applications Tor appeintment of Guardian-ad- For Jodhpur :

L.iteim.

Hon'ble Mr. Justice Vijay Bishnoi
Hon'ble Mr, Justice Vinit Kumar Mathur

EForJaipur:

For publishing News Letter of Rajasthan High Court,

Hon'ble Mr. Justice Alok Sharma
Hon'ble Mr. Justice G.R. Moolchandani

Hon'ble Kumari Justice Nirmaljit Kaur
Hon'ble Mr. Justice Vijay Bishnoi
Registrar General-Convener

« Budget and Finance commitee of High Court & Subordinate Hon'ble Mr, Justice Ajay Rastogi

Judiciary for matters relating to the Annual Budget of High
Court & the Subordinate Judiciary as well as all incidental
matlers pertaining W finance as may be referred Lo, by Hon'ble
the Chicl Justive, . :

For preparing action plan and to oversee the utilisation of funds

of XiV Finance Commission allocated for Rajasthan.

Pursuant to the guidelines provided by Chairperson, Mediation

and Conciliation Project Committee, Supreme Court of India

vide detter dated 03.02.2010, a committee of three judges :
constituted Lo monitor -

Awareness Programmes for specified groups (Judges, Lawyers, |
NGOs, Trade & Commerce Associations ete.); :

Training Programmes for Relerral Judges/ Co-ordinators; and

To consider the amendments in Mediation Rules or suggest
New Rules,

State Court Management Systems Committee (SCMSC)' and
State Court Development and Plan Commitice {SCHPQ)
{Core of SCMSOY on the lines of NCMS (Pursuant o the
decision talken in the Chiel Justices' Conference, 2013)

-3

To examine the availability and condition of existing
subordinate *court buildings/residents for judicial officers and
W prepare o road map to fulfil present deficiency and to cater
future requirement.

The Committee may also take assistance of PWD /
Architectural Department of the State or any other expertize to
prepare and suggest blueprini(sy for Court Complexes having
two/fow/more Court rooms.

The above Committee, wilh the assistance of any
knowledgeable person on the subject, is also requested to
prepare ahistorical sketeh of the Rajasthan Higth Court from
s meeplion to the present day containing actual details of the
High Court Building and oldest Court Biildings in the State,
for its publication in the Book form, as proposed in the letter
dated December 18, 2014 so also the letters dated December
20, 20014 and February 23, 2616 of Hon'ble Mr Justice S.A.
Bobde. Judge, Supreme Court of india (copies enclosed).

Hon'ble Mr. Justice Pankaj Bhandari
Hon'ble Mr. Justice Ashok Kumar Gaur
and persons to be co-opted by the
Committee.

Hon'ble Mr. Justice K.S. Jhaveri
Hon'ble Mr. Justice Mohammad Rafiqg
Hon'ble Mr. Justice Sangeet Raj Lodha

State Court Management Systems Committce

(SCMSC)

Hon'ble Mr. Justice Ajay Rastogi -Chairman
Hon'ble Mr. Justice M.N. Bhandari

Hon'ble Mr. Justice Pankaj Bhandari
Registrar General

Director, Rajasthan State Judicial Academy
Officer on Special Duty (Finance &
tnfrastructure- Full Time Member Secretary

The Commiittee is authorised to co-opt
as many as members, as deemed proper, on the
lines of NCMS. The Committee may also form
sub-committee(s) for particular issue(s)
involved.

State Court Development and Plan
Committce {{SCDPC) (Core of SCMSC)y}

Hon'ble Mr. Justice Ajay Rastogj

Hon'ble Mr. Justice M.N. Bhandari
Hon'ble Mr. Justice Pankaj Bhandari
Director, Rajasthan State Judicial Academy

The Committee is autherised to cg-opt
the members (maximum 2 in number), i
needed.

A vision statement shall be prepared by
the Committee comprising of :- '

Registrar (Rules) _
Director, Rajasthan State Judicial Academy

at the earliest, and the propositions so prepared
shall be placed before the SCMSC. :



21 A0 Procurement Committee -under Rule 3 of  Rajasthan: Hon'ble Mr. Justice G.K. Vyas
Transparcncy in Public Procurement Rules, 2013 for purchase : Hon'ble Mr. Justice Dinesh Mehta
above Rs.50 Lacs, , ‘Hon'ble Mr. Justice M.K. Garg
‘ ‘ Registrar (Admn.), RMC, Jodhpur-Nodal Officer.

{The Hon'ble members of the committee may nominate a
Aechnical expert W assist. i required.)

| Registrar (Admn.)
{ Registrar (Classification)
Dy. Registrar (Accounts)
Accountant

®  Committee for the purpose of preparation of bidding,
documents, opening of bids, evaluation of bids, monitoring of!
contract and for assistance in general,

Appeliate Authority under  section 38 of  the Rajasthan Ion'ble the Chief Justice.
Hransparency in Public Procurement Act. 2042, Hon'ble Mr. Justice Sandeep Mehta -
Hon'ble Mr Justice Dinesh Mehta

B. Pursuant 1o the provisions of the Rajasthan Transparency in Registrar (Admn,). RHC. Jedhpur - Nodal Qfficer
Public Procurement Act, 2012 and ‘Rajasthan Transparency in IO, Computer Cell, RHC, Jodhpur - Expert
Public Procurement Rules, 2013, following officers are nominated
tor publishing ol procurement relaled information/documents on
Rajasthan State Public Procurement Poutal ie.
Hup:fsppp rajasthan.gov.in for purchase of arlicles worth above
Rs.1 kic and upio Rs.50 lacs. '
g})

22 Internal Complaints Commiltee as per Section 4 of the Sexual’ 1. FOR THE MATTERS PERTAINING TQ
Harassment of Women at Work Place (Prevention, Prohibition &  HON'BLE JUDGES AND JUDICIAL OFFICERS ;
Redressaly Act. 2013 : o T
1 Chairperson -Hon'ble Kumari Justice Nirmaljit Kaur
‘Members - Hon'ble Mr. Justice Vijay Bishpoi
‘ Hon'ple Mr. Justice M.K. Giarg
Dr. Nupur Bhati, Advocale

2. FOR THE MATTERS PERTAINING TQ
ADYOCATES AND LITIGANTS AT JODHPUR ;

Chairperson - Hon'ble Kumari Justice Nirmaljit Kaur

Members -Han'ble Mr. Justice Arun Bhansali
Hon'ble Mr, Justice Dinesh Mchta
Dr. Pramila Acharyva. Advocale

3. FOR THE MATTERS PERTAIN(/
ADV()(,ATES AND LITIGANTS AT lA]PI

Umnpuqon -Honble Ms, Justice Sabina

Members-Hon'ble Mr. Justice VYeerendra Singh
Siradhana
Hon'ble Mr. Justice Banwari Lal Shurnm
Smt. Sumati Bishnoi, Advocale

4, FOR THE MATTERS PERTAINING TO
THE STAFF OF HIGH COURTAFJOI)HPUR

“Chairperson -Smt. Meenakshi Dave. Sr. Librarian

Members - Shri Sushil Purohit, Dy, Registrar
Smt. Usha Sharma, A.Q.1,
Smt. Lilamma George

S, FOR THE MATTERS PERTAINING TQ
THE STAFF OF HIGH COURT AT BENCH
JAII’UR

Chdnpusun -Snit. Indu Rangwani, St, Dy,
= Registrar

- Members - Smt. Pushpa Jain, Assistant
: Registrar
Shri Harish Harsh, Assistant
Registrar

Smt. Su1y'1k.zld B]anarl ;

In view of xuugmuuns given by the Bar Council of India and in A F()F{ RAJASTHAN HIGH COUR'I AT

pursuance of dircctions given by Hon'ble Supreme Court in Writ JODHPUR ~ i
Petition (Civil) No.132/1998 Harish Uppul Vis U.O.l. and Anr., |

Hon'ble the Chict Justice has been pleased (o constitute Gncvancc Hon'ble Mr. Justice GG.K. Vyas

Redressal Commitlees as foilows Hon'ble Mr. Justice Sangeet Raj L, odha |
Hon'ble Mr, Justice Sanducp Mehta
Chairman, Bar Council of Rajasthan, Jndhpun
President, Rajasthan High Court Advocates’
Association, Jodhpun

[
e
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s LSlde]’it Rdjaslhan Hlf:,h Court Lawyers’

Juvenile Justice Commiuee for implementation of the dlrections:
issucd by Hon'ble Supreme Court vide order dated 06.02.2015 in-

Writ Petition {C) No. 473/2005 — Sampurna Behrua Vs, Union of
India & Ors.

A. For disposal of condemmned /surplus articles lying in Store of the |

Rajasthan High Court at Jodhpur cxeept the computers & its
peripherals.

B; For supervision of auction lor record of weeding out cause list
results/waste cause list retaining upto 2 years, at Rajasthan High:
Court

C.Todispose of condemned computers & its peripherals,

Committee ol Stte Unit constituted in  exercise 0! powcrs

conferred under Rule 6 of the State Unit Bye Laws of Indian Law
histitute, New Delhl.

LIBRARY COMMITTEL ;

: Association, Jodhpur

Advocate General, Rajasthan.

Member, Bar Council of India from the State

B. FOR RAJASTHAN HIGH COURT
'BENCH AT JAIPUR :

Hon'ble Mr, Justice Mohammad Ratig

“Hon'ble Mr. Justice K.S. Ahluwalia

Hon'bte Mr. Justice Goverdhan Bardhar
Chairman, Bar Council of Rajasthan, Jodhpur
President, Rajasthan High Court Bar
Association, Jaipur

Advocate General, Rajasthan

Member, Bar Council of India from the State

Hon'ble Mr. Justice M.N, Bhandari
Hon'ble Mr. Justice Sandeep Mehta
Registrar (Class.), RHCB, Jaipur — Nodal

Officer

AT JODHPUR:-

Registrar (Admn.)

Registrar (Classification)

Dy. Registrar (Judiciat)

0.5.D.

Shri Naresh Purohit, Asstt, Registrar
Accountant, Treasury (City)

AT JAIPUR:-

Registrar (Admn.)
Registrar (Classification)
Dy. Registrar (Judicial)

‘0.S.D.
:Shri Suresh Jain, A.O.
~Accountant, Treasury (City})

AT JODHPUR:-

Dy. Registrar (Judicial)

:Senior Dy. Registrar (Rccmd)
Junior Accountant

AT JAIPUR:-

Dy. Registrar (Judicial)
Senior Dy. Registrar (Record)
Junior Accountant

Registrar-cum-CPC
Registrar (Classification), Jaipur
Senior System Analyst NIC, RHC, Jdlpul

Shri Suresh Jdm A.O.

l lon'ble Mr. Justice Ajay Rastogi- Executive Chairman
Hon'ble Mr. Justice Mohammad Rafig

i Hon'ble Mr. Justice Sangeet Raj Lodha
‘Hoo'ble Mr, Justice Sandeep Mehta
“Hon'ble Mr. Justice Vijay Bishnoi

Shri M8, Singhvi, Senicr Advocate, Jodhpur’:

Shri Jhanwar Lak Purohit, Sr. Advocate, Jodhpur-
Treasurer '

Shri Eklavya B3hansali, Advocate, Jodhpur - Joint
Secretary

Shri Ashok Mehta. Advocate, Jaipur '
Prof. Dr. M.K.Bhandari, Jodhpur -
Prof. Dr. Satish Shastri, Director, Modi's (mls Law
College, Laxmangarh

FOR JODHPUR :

Hon'ble Mr. Justice Sandeep Mehta
‘Hon'ble Mr. Justice Arun Bhansali

Hon'ble Mr. Justice M.K. Garg
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FORJAIPUR ;
Ton'ble Mr. Justice K.S. Ahluwalia
‘Hon'ble Mr. Justice G.R. Maolchandar

Hon'ble Mr. Justice Ashok Kumar Gaur

Vor the purpose of purchase ol new vehicles & accessories Tor the ' Han'ble Mr. Justice Kanwaljit Singh Ahluwalia
Chiel Justice/ludges/Ofticers ol the Subordinate Judiciary, Flon'ble Mr Justice MLK. Maheshwari
Mileage of vehicles and other ancilary matters. Hon'ble Mr. Justice Inderjeet Singh

‘To supervise and monitor the work ol classification of judicial For Jodhpur :
files done by Registrar {Classi{ication}. Jlon'ble Mr. Justice Arun Bhansali
Roth the Reglstrars (Classification) will coordinate and work :
in the same & cominon pttern. . Yror Jaipur s
[len'bie Mr. Justice Munisiwar Nath Bhandari

To supervise and monitor the progress made by the State Hon'ble Mr. Justice Pankaj Bhandari
Government i regard 1o seizore of any Narvotic Drugs and *Hon'ble Mr. Justice S.P. Sharma
‘Psychotropic and controlied Substances and its storage etc in .
+ compliance ol the directions issued vide arder dated 28.01.2016
pussed by Hon'ble  Supreme Court i Griminal  Appeal’
NO.652/2017 Uimon of India Vs, Mohanial & Anr. :

For monitoring the implementation of the resolutions passed in  Hon'ble Mr. Justice Ajay Rastogi
Jhe Chiel fustices' Conferences and timely completion of projects | Hon'ble Mr. Justice Sangect Raj Lodha
and 1o Tacilitate o proper co-grdination between the officials ot Registrar (Rules) “Nodal Officer
Districr Level and the decision making authorites of the State - :
Government tn;ig(_ling the (I~hicf Secretarics, Secretaries in the :State Level Committee
Departments of Financee, Pubtic Works and Law. Hon'ble Mr. justice G.IC. Vyas
“Hon'ble Mr. Justice M.N. Bhandari
‘Hon'ble Mr. Justice Sandeep Mehta
Hon'ble Mr. Justice Prakash Gupta

"Chief Secretary, Rajasthan. - Co-opted Member
Principal Secretary (Finance) —~ Co-opted Member
Chief Engineer (PWD) - Co-opted Member
Principal Secretary, Law - Co-upied Member

Distriet Level Committee
Portfolio Judge (Inspecting Judge of the
- ludgeship)
- Principal District Judge
| CIM -Nodal Officer
‘Senior Most P.O. or P.O. (if project is related to
foullying Courts)
'Execltive Engineer (PWD)

30 ta sybmit s status report regarding Court buildings and the iHon'ble Administrative Judge

residential quarters for Judivial Gfficers in Forms 'B' every month Hon'ble Mr. Justice Prakash Gupta

to the Hon'ble Supreme Court through Lthe Monitoring Commiliee. Registrar General ~ Member

(Committee constituied pursnant fo the dircctions given by Hon'ble iy e ¢ 1 »

3 ) ; i ik _ 4 “The Principal Secretary to the Governme

“Supreme Court in LA, No.279 in Writ Petition {C) No,t022/1089 l e ¥ ) . sovernment,
' Haw Deptt. Cum LR, Jaipur.

dated 27.00.2010). o p T .
' Chief Engineer, P.W.D., Jaipur

o impress upon the execulives of the Bar to dispense with the FOR PRINCIPAL SEAT AT JODIPUR:
printing of Cause Lists by the High Court except for the Printing of Hon'ble the Chief Justice
bure minimum copies for the purpose of the Comts. [on'ble Mr. Justice G.K. Vyus
" Hon'bie Mr. Justice PX. Lohra
FORJAIPUR BENCH, JAIPUR:
Hon'ble the Chief Justice
Hon'bie Mr. Justice Ajay Rastogi
Hon'ble Mr. Justice M.N. Bhandar
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For sensitization ol Judges posted in Family Courts and to suggest Hou b|u Kumari JusUu, Nnmaljn Rair
miodalities Tor thmely pustice in family matlers. Han'ble Dr. Justice P.S. Bhati

Far monvarng expeditious triad and disposal o anti-corruption Hon'ble Mr. Justice 1.8, Jhavesi
Lases, : Hon'ble Mr. Justice G.R. Moalchandani

fu periodicidly oversee the progress o cases under The lLL~ FORJODHPUR

coneeption and Pre- natal Diagiostic Techalques (Probibition of [Hon'ble Kumiri Justice Nirmaljit Kaur
Sexc Sclectiony Act 1994 (PCPNDT Act). in compliance of
directions saved by Hon'ble Supreme Court vide judgment dated FOR JAIPUR
U TH20T60 passed i Writ Petition ((‘ivil) No.349/2006 - W s Sabin:
Voluntary Health Association of Punjaby V/y Union of India and onole Ms. Juslice Sabina
Anhers. compitinee,

To consicder dralt of Rajasthun High Couwrt Rulcs |)I0|10‘6Ld by Sub- 1. Fon'ble Mr. Justice Mohammad Ralig

Commitice headed by Hon'ble M Justice Pana Chand Jain, former 2 1on'ble Mr, Justice MUN. Bhandari
Judee ol Kajasthan Hhigh Court,

For the purpose ol finalisation of seniority of the officers of | Fon’ble the Chief Justice
Pristrict Judge Cadre, : 2. Hon'ble Mr. Justice K.S. Jhaveri
3. Honble Mr. Justice Ajay Rastogi
1 Honble Mr, Justice Vijuy Kumar Vyas
3.Hon’ble Mr. Justice Sanjeev Pmlu\sh
~Sharma

Sd-
CHIEF JUSTICE

No. l‘\ RCACOMMITTLEES 201 7/2464 Date : 22.11.2017

Copy also Torwarded to the following for information and necessary action-
Lo Reglstrar (Vig Y (Admny/ (Rules)/ (Class.)/ (Exam.)/ OSD (F&h), Rz-ljaslham High Court.
Imlhpm‘
20 Repistrar (Admin). Rajasthan High Court Beneh, Jaipur with the quLILbl o cireulate it
amongsi the Hop' hlu luduu at Jaipur Benelh through Private Secretaries.
S Reglstrar (Vigy (Writs)/ (Class.) / Registrar-com-C.2.C., Rajasthan [ilgh Court Bench,
Claipur
Ruegistrur -cum- Principal Secretary to Hon'ble the Chief Justice, I\LULlsl]mn High Court,
5 Dircctor, Rajasthan State Judicial Academy, fodhpur,
0. All Sre I)\f y. Registrars, Raj asthan Figh Court, Imihpm/ aipur Bench, Jaipur,
70N Rajasthan High Court, Jodhpur/ Jaipur Rumh faipur.

8. AL Privare Secretaries o on'ble Tudges, Rajasthan [igh Court, Jodhpur / Jaipur Beneh,
faipur, ‘

9. Al Assistaal Registrars of /\dmlmslml e Suctlo s, Rajasthan High Court, Jodhpur/- BLmh
Jaipur,

10, Sentor i,ihl‘ur'an \L1|asth( wr Ligh Court, Jodhpur/ Jaipur Bench, Jaipur.

LA AGs of Administrative Seetions/ A.A.Os., Rajasthan IIlgh Court, Jodhpur/ Jaipur
Bench, Jaipur. : :

F2Al wnccl'l'ml,
BY ORDER

-

/ﬁ‘/\”‘f"i; o »—
REGISTRAR GE[\"T“ERXL*‘



